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MAYOR-IN COUNCIL IN DELHI MUNICIPAL,
CORPORATION

340. DR. BHAI MAHAVIR :
SHRI LAL K. ADVANI :

SHRI JAGDISH PRASAD
MATHUR : SHRI SITARAM
JAIPURIA :

Will the PRIME MINISTER be pleased to
state :

(a) the stand taken by Government and the
Municipal Corporation of Delhi during the last
five years and their stand at present in regard
to the introduction of the office of 'Mayor-in-
Council' in the iMunicipal Corporation of
Delhi;

(b) what action Government propose to
take in the matter; and

(c) whether the final date for holding
municipal elections in Delhi has been decided
upon and if so, the time by when they will be
held ?]
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI K.
C. PANT) : (a) and (b) Delhi Municipal
Corporation (Amendment) Bill, 1966, which
was introduced in the Third Lok Sabha,
contained a provision for r'Mayor-in-Council".
The Bill lapsed on the dissolution of the
House. After the enforcement of the Delhi
Administration Act. 1966, flie Bill was
referred to the Metropolitan Council on the
25th March, 1967. It was returned by the
Administration on the 17th February, 1968,
proposing certain amendments. While these
were under consideration, the report of the
Administrative Reforms Commission was
received. The proposal for the 'Mayor-in-
Council' is now 'being considered as a part of
the general question of the administrative set-
up for Delhi. Government are not aware of any
resolution on the subject having been passed
by the Delhi Municipal Corporation during the
last five years.

(c) A final date for holding municipal
elections has not been decided as yet.]
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MILITARY TRAINH G RECEIVED BY C.P.I.
(M) WORKERS

-341. SHRI SRI KANT MISHRA : SHRI

SUP DAR SINGH

BHAND \RI : SHRI MAS
SINGH VARMA: SHRIJ. P
YADAV : SHRI PR]M
MANOHAR : SHRIN. C.
SHEJWALKAR : DR. BHA
MAHAVIR : SHRI JAciDISH
PRASAD

MATHIR :

Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that on the 23rd
January, 1970, the Chief Minister of Tamil
Nadu had stated ii the Legislative Assembly of
that State I lat some leaders of the Communist
Party of India (Marxist) were undergoing
military training at Chandigarh; and

(b) if so, what is the reaction of the
Government of India thereto and what action
has been t; <en in this regard ?]

T FE AT F Teg w&r (off Fo
"o 'iﬂ'): {"’ff) ;FH'W?_:WT}.‘[TI} g
AT T FAAAT - faa4TE F gy g1 3
23 FATH, 197 ) T TR PO AT
§ S A AW & fafaw ani a
AT ATHATE A F F% w49 g
grer wvEnig wfe s fafaw & amr fan
SR 7 FEAE A ar | SR A
[ o T AT ) T “Fi"[‘.%
Tead 1 7T ar

S

@l

F[ ] English translati
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t{THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI K.
C. PANT): (B1) According to information
received from the Government of Tamil Nadu,
Chief Minister of Tamil Nadu, in his statement
in the State Legislative Assembly on 23rd
January, 1970 made a reference to a training
camp at Chandigarh attended by some
volunteers of the Communist Party of India
from different parts of the country. There was
no reference to the Communist Party of India
(Marxist).

(b) Government keep all such activities
under careful watch and will taJce appropriate
action according to law.]

*342. [Transferred to the 19th August,
1970].

SMUGGLING OF GOODS INTO INDI\ THROUGH
EAST PAKISTAN

+343. SHRI U. K. LAKSHMANA
GOWDA : Will the PRIME MINISTER be
pleased to state :

(a) whether Government's attention has
been drawn to the statement made by the
Chief Minister of Assam, Shri Chaliha, that
the seizure of goods of Chinese origin effected
recently in the border and important towns of
North East India comprising of Assam,
Manipur and Tripura has confirmed the
smuggling of such goods through East
Pakistan;

(b) if so, what steps have been taken to
stop the inflow of these goods and their sale
in these areas; and

(c) whether Government propose to enact
a law to punish those possessing such goods?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI K.
C. PANT) : (a) to (c) The information is being
collected from the State Government and will
be laid on the Table of the House in due
course.
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